CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH :
0.A.No.278/2005.

'Monday this the 18" day of April, 2005,
CORAM:

HON'BLE MR. K.V.SACHIDANANDAN, JUDICIAL MEMBER

Joseph George, :
Assistant Finance & Accounts Officer,
Central Marine Fisheries Research Institute, .

Mandapam, Ramnad District, Tamil Nadu

(Presently residing at Type III/4 Quarters,

CMFRI Residential Complex, Kochi) Applicant

(By Advocate Shri TC Govindaswamy)

Vs,

1. Indian Counscil of Agricultural Research, _
Krishi Bhawan, New Dethi throughits .
Secretary. :

2. Director General,
‘ Indian Council of Agricultural Research,
Krishi Bhawan, New Delhi. P

3. Director, Central Marine Fisheries Rosearch Institute,
Post Box No.1603, North Post Office, Kochi,

4. Dr.Mohan Joseph Modayil, Director,
Central Marine Fisheries Research Institute, :
Post Box No.1603, North Post Office,
(By Advocate Shri Santhoshkumar)
The application having been heard on 18.4.2005
tlteTﬁbmalonthesmnedaydeﬁvemdﬂxefollowing:
ORDER (Oral)

HON'BLE MR K.V.SACHIDANANDAN, JUDICIAL MEMBER

| The applicant, presently working as Assistant Finance & Accounts Officer under -
the 3" respondent is aggrieved by orders dated 3.2.2005(A-14) and 28.3;2005(4-16) a

/\—/

4’{13



- g“
R

2

issued by the 3* respondent mdexingrecovexyofLicenseFeeatﬂnedlegedprevaﬂing E

market rate @ Rs.7249.50 per month with retrospective effect from 18.3.2004 and-

vacaﬁonofﬂ:e'[}rpelﬂquarterallottedmﬂxeappﬁcantwithin 15 days. The applicant is
now working at Mandapam, Ramnad District, Tamil Nadu and his family is staying at
Kochi. He has threc grown-up daughters preparing forﬁnal examination. Aggrieved by

the said impugned orders he has filed this O.A. seeking the following main reliefs: -

2.

a)  Call for the records leading to the issue of Annexure A14 and
Annexure A16 and quash the same. ‘ ;

b)Direct the 3 respondent to consider A-13 representation afresh
inaccordaneewiﬂlﬂleRulesandifﬂ:edecisionisinﬂlenegative,placeV,‘
before the Management Committee and or such higher authorities for a -
decision and to issue a speaking order and to communicate the same tothe
applicant within a time limit as may be found just and proper by this .
Hon'ble Tribunal.

Shri TC Govindaswamy, leamed counse! appeared forvthc applicant and Shri -

Santhoshkumar, leamed counsel aﬁpearedforthe respondents 1 to 3. Learned counsel for -

applicant specifically pointed out in A-16 that:

3.

“Itis,therefore,madeclearmSlniJosethemgethatﬂ!edes@ed'm

not empowered to relax thcexistinanlesforallonnentforCMFRch;sidenﬁaL -
accommodation to suit his requirement and hence his request dated 4.2.2005
(Annexure A13 in O.A.No.111/2005) is not acceded to.” -

Learned counsel for the respondents pointed’omthatﬂleprayer(b)inﬂleo.@ig .

to direct the 3" respondent to consider A-13 representation afresh in accordance with the

Rules and if the decision is in the negative, place beforet_heManagpmentComnﬁtteea?d

orsuchhigherauﬂmﬁﬁesfm'adecisionandtoismaspmkingorderan@p

communicate the same to the applicant within a time limit as may be found just and

proper by this Hon'ble Tribunal.
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4 Lemnedcomselfmﬂxerespdndmsubmingdﬂmtlﬁsgﬁevanceis:thagmmper k

appﬁcaﬁmofnﬁndhmbemmadeinexerdsingmepowmmlzﬁngmeexhﬁngmles

and the respondents may be directed to reoonsiderﬂnematwrandfpassappropriate

orders.

5. Counsel for the applicant submitted that the applicant may be permitted to file a

comprehensive fresh representation to the Ist respondent within two weeks and the first
respondeaybedimdedmcomidermdpassappmpﬁmmdmrvﬁﬂﬁnasﬁpuﬁaed ,

time in accordance with the rules in force.

6. Counsel for the respondents submitted that he has no objection in adopting such a

course of action.

7.  In the interests of justice, this Court permits the applicant to make a fresh

rem'esemationwithinapeﬁodoftwowecksand-melstrespondent shall consider and
dispose of the same with due application of mind as expeditiously as possible, in any
case,withinapeﬁodofﬂlrecmonﬂnsﬁ'ommedateofreceipt of the representation. This

Court alsodirectsﬂmt,ﬂleimpugnedordemAl4andAl6willbekeptinabeyal_1_ce:ﬁﬂ' X

suchrepresentaﬁonisdisposedofandcommicatévme same to the applicant. In the

| circumstance, no order as to costs.

8.  O.A.is disposed of at the admission stage itself,
| Dated the 18" April, 2005.
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K.V.SACHIDANANDAN
JUDICIAL MEMBER
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